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IN TH'Z CENTRAL ADniNISTRAlU'E TRIBUNAL

PEINCIPAL BENCH N.EU DELHI

O.A. No. 255/1993

Neu Delhi, dated the 24th Dan.,1995

C0RAP1

Hon'ble Shri B,IV .Dhoundiy al, I^Qmber(A)

Hon'ble Smt.Lakshmi Suaminathan, I*leinber(3)

Shri Dagdish Ghosh,
resident of UZ-1286,Nangal Raya
N eu Delhi-46

Shri Bat an Kshri
resident of Quarter No,r-35,
Ahilya ^ ai Road, flinto Road,
Neu Dalhi-110002

0.. Applicants

(Nona for the applicant)

V/s

1.Union of India through the Secy,
Ministry of Personnel,Publie Grievances
and Pension, North Block, Neu Delhi-1

2.The Controller of Accounts,
Principal Accounts Office,
flinistry of Personnel,Public Grievances
and Pensions,Lok Nayak Bhauan,Khan flarket
Neu Delhi.

•»* Respondents

(By Advocate Shri M.K.Gupta )

DUDGflENT (n^fll )

(Hon'ble ohri S.M.Dhoundiyal, flember (a))

The two applicants in this OA uere engaged in the

Principal.Accounts Office, Ministry of Personnel,
Public Grievances and Pensions on 8-4-1991 as

uatbr-man for 90 days on the contingent streng.th

Their services uere continued as casual labourers

uatsrman upto 31-1^1993. ...Accorfliing to the
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statement of th a respondents thsir total number of working

days are as under?—

Year 3no dish Ghosh Rattan Kahri.

1. 1989 3»5,89 to
30.11.89 IBOdays ^il

2. 1990 23.4.90 to « <,34 ^ays
31.12.90

3. 1991 212 195

4. 199 2 306 " 29 7

5. 1993 1.1 .93 to
31.1,93 23 « 21 «

They have filed this OA praying that the respondents

be restrained frcm terminating their services and that

they may be regularised against vacant posts. On 2.2,93

this Tribunal passed an interim o-tde'r directing the
\

respond ents not to terminate their s ervi ces,^ Th at interim

order continuestill t+iis date.

2, In the counter affidavit filed by the respondents,

it is stated that there are 3 regular vacancies in the

department. Shri Rattan Kahri one of the applicant is not

yet eligible for appointment against regular post as he has

not been engaged for 206 days in each of the tuo years.They

have also stated that they uill be considered for regularisatio

in accordance uith the instructions of the Govt.of India as and

uhen they fulfil the requisite conditions,

3. Out attention has been draun to the office

order dated 28,11.1994 grant of temporary status to both the
> As regards the r :gularisati6n the

applicants u.e.f,. 1,9 .1993 y j.aarned counsel for the respondents

has draun our attention to para 8 of the scheme framed by
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the Department oF Personnel, in uhich it is stated that

out of every three vacancies in group*D* cadres in

respective of officas uhera the casual labourers

have been uorking, tuo uould be filled up from

amongst Casual uor!.-:ers uith temporary status,

note the assurance given by the learned counsel

<'or the respondents that these applicants uill be

considered for regularisation.

4. This OA is therefore, disposed of uith

direction to the respondents that they shall

strictly follou the procedure laid doun by the

Oepar'rment of Personnel and Training( Grant of
\

Tempy,status and regularisation) scheme of

G ovt.of India, 1993 and consider the cases of

r agul ari.s at ion of the applicants,

5. There uill be no order as to costs.

(L akshmi Suaminathan)
/

Member( 3 )

sk

(B.N,Dhoundiyal)

l^amb er( a)


